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the Bill comes up for consideration,
Government reserves the right to
oppose it not merely on the g}'ound
tlgat it is ultra vires, but on merits as
well.

Mr. Deputy-Speaker: Rule 72 pro-
vides that if a motion for leave to
introduce a Bill is .oppose;d, the
Speaker, after tting, if  he
thinks fit, a brief explanatory state-
meat from the Member who moves
from the Member who opposes the
motion, may, without further erage.
put the question. I propose doing it.

The question is:

“That leave be granted to intro-
duce a Bill to preserve the milch
and draught cattle of the country.”

The motion was adopted.
qz Mfex @ § 17 fadqs N
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TRAINING AND EMPLOYMENT
BILL

Dr. P. S. Deshmukh Amravati
East): I beg to move for leave to
introduce a Bill to make provision for
employment and training for employ-
ment and to establish a comprehensive
youth employment serv.ce.

Mr. Deputy-Speaker: The question is:

“That leave be granted to intro-
duce a Bill to make provision for
employment and training for em-
ployment and to establish a com-
prehpnsive youth employment
service.”

The motion was adopted.

Bill.l)r‘ P. S. Deshmukh: I introduce the

ORPHANAGE BILL

st gRo gwo fyadt (frer gateyy):
faa® wrr frar sgar g i
dwas Ny 7§, ¢ J7TT TN
¥ T T qEA-aree, ferar-dar
aqT o7y geaw & fod § o ks
R v & fod gz oAl
b1l A

Mr. Deputy-Speaker: Was notice
glven in Hindi?
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Shri M. L. Dwivedi: I gave the
notice in Hindi, but was asked to give
the English translation also.

Mr. Deputy-Speaker: The question is:

“That leave be granted to intro-
duce a Bill to provide for bring-
ing up, ma:.ntenance and educa-
tion of children who have lost
their parents and have no otl,'ar
person to look after them In
proper manner.”

The motion was adopEed. .
st qWo g@o fraal : 7 fadaw
Y& HTATE |

MONOGAMY ENFORCEMENT BILL

Pandit Thakur Das Bhargava (Gur-
gaon): I beg to move for leave to
introduce a Bill to enforce monogamy
and to prohibit and penalise future
bigamous marriages and to declare
them illegal.

Shri Pocker Saheb (Malappuram):
I oppose this motion. It is against the
fundamental rights guaranteed by the
Constitution.

Mr. Deputy-Speaker: I have duly
taken note of the hon. Member’s
opposition. He is in a minority. The
question has been aliowed.

Shri Pocker Saheb. You may rule
it out, but I raise my objection to it
on the ground that .t is against the
fundamental rights guaranteed by the
Coastitution.

Mr, Deputy-Speaker: 1 think the
hon. Member is a little too late,

Shri Pocker Saheb: Not at all. [
have been bawling out from the very
beginning.

Mr. Deputy-Speaker: The ques-
tion is:

“That leave be granted to intro-
duce a Bill to enforce monogamy
and to prohibit and penalise
future bigamous marriages and to
declare them illegal.”

The motion was adopted.

Pandit Thakur Das Bhargava: 1
introduce 'the Bill.

MUSLIM WAKFS BILL

Shri Kagmi (Sultanpur Distt.—North
cum Faizabad Distt.—South-Wcst):
I beg to move for leave to introdue a
Bill to provide for the better gov .rn-
ance and administration of My im
Wakfs and the supervision of W ita-
wallis’ management of them, in I Ha.
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"u: Deputy-Speaker: The question is:

“That leave be granted to intro-
duce a-Bill to provide for the
better governance and a
tion of Muslim Wak{s and the
supervision of Mutawallis’
management of them, in India.”

The motion was adopted.
S8hri Kazmi: I introduce the Bill.

STERILISATION OF THE UNFIT
BILL

Shri S. V. Ramaswamy (Salem): I
beg to move for leave to introduce a
Bill to prevent procreation of human
beings of uudesirable  physical and
lnental condtions by certain types of
people.

10 aM.

Mr. Deputy-Speaker: Tnis is the
ble. In the body it will have
made_clear. (Interruptions) There

.is no provision for any cussion at
this stage. If any hon. Members want
to oppose, they may say ‘no’.

Shri Nand Lal Sharma (Sikar): Sir,
I oppose the introduction of the Bill...

An ion. Member: You cannot make
a sped. h.

ui. Jeputy-Speaker: Let him state
what he has to say.

Shri Nand Lal Sharma: The Bill is

not only ultra vires but is also against
all morality. Therefore, I oppose it.

~Mr. Deputy-Speaker: The question is:
“That leave be granted to intro-
duce a Bill to prevent procreation
of human beings of undesirable
physical and mental conditions by
oertain types of people.”
‘The motion was adopted.

Shri 3. V..Ramaswamy: 1 introduce
the BIL

INDIAN PENAL CODE (AMEND-
MENT) BILL

"-?(Amm or SECTION 497]

Shri Pabhi (Kaira North): I begmgo

movye for leave to introduce a Bill
;hg‘r) to amend the Ind.an Penal Code,
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~Bir. Depaty-Speaker: Thé question ls:

“That leave he granted to intro-
duce a Bill further to amend the
Indian Penal Code, 1860.”

The motion was adopted.
Shri Dabhi: I introduce the Bill.

PREVENTION OF BIGAMOUS
MARRIAGES BILL

Shri Pataskar (Jalgaon): I be
move for leave to introduce a Bill to
provide for the prevention of biga-
mous marriages.

Mr. Deputy-Speaker: The cucstion is:

“That leave be granted to intro-
duce a Bill to provide for the pre-
vention of bigamous marriages.”

The motion was adopted.
Shri Pataskar: I introduce the Bill

CODE OF CRIMANAI PROCEDURE
(AMENDMENT) BILL

[REPEAL OF SECTIONS 266 ETC.]

Shri S. V. Ramaswamy (Salem): 1
beg to move for leave to introduce a
Bill further to amend the Code of Cri-
minal Procedure, 1898.

Mr. Deputy-Speaker: It must have
been indicated here what exactly the
section is.

-Shri S. V. Ramaswamy: Sir, it re-
lates to the jury and assessor system.
Mr. Deputy-Speaker: The question is:

“That leave be granted to intro-

duce a Bill further to amend the

Code of Criminal Procedure, 1888”

The motion was adopted.

Shri 8. V. Ramaswamy: I introduce
the Bill.

'DOWRY RESTRAINT-BILL

cum Distr '%nest‘)s

be
move: for leave to introduce a B! Iil to
restrain the custom of taking or giving
of dowry in marriages.

Mr. Deputy-Speaker: The question is:

“That leave be granted to intro-
~duce & Bill to-restrain the' custom





